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Mmre H. R. Prasanna

- /0. Late Sri Remaiah

E.D. Sub-post Mmaster- :
.D. pura, chitradurga stt. «ss Applicant

. (By Shri S Ke Mohiyuddin, Advocate)

Us.

1. The Superintendent of -post

pffices, Chitradurga Bivn.
Chitradurga.

2. The Director ‘of postal
Services, SekKe Region . _
Bangalore=1. E : «es Respondants

(8y Shri G. Shanihappa, Advocate)

0 R D E R

(mr. Justice P.K. Shyamsundar,
AT 3v;ce;chairman)

i ' : .
Shri S*K. mOhlyuddin, learned counsel for thé

appliggqﬁheeeksﬁ1gavehgq& ithdrauw this application 1n the

RITTSZ v

dank T cvsianagd .
light of th; pronouncément of the Full Bench of the.Trihunal

in g.A, No.25/1992 dlSpOSBd on 22.2, 1994, wherein it has been

held authoritatively that an employse on put off” duty under .

" Rule 9(3) of the EDA (Conduct and Service) Rules, 1964 is

not entitled for any allowance for the period in which he is
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put off duty under ‘the said Ru]e end that would be
the positiofV eﬂen 1f the employee is reinstated after

" the conclusion of the enguiry.

N

2, In the light of the above pronouncemant,

it is clear that the claim for allowances in the

circumstances is legally untenable and cannot/therefore,

te grantad. in the result, wa permit learned counsel

’

_ for the applicant to withdraw this application.

3. . ThisAapplicatién therefore stands dismissed

as withdr.aum. No costs,
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(T.V. RAMANAN) _ (PeKe SHYAMSUNDAR)
MEMBER(A) - VICE CHAIRMAN

Central Admm rative Tribunal
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